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ALLAHABAD BENCH, ALLAHABAD

Allahabad this the 29 th day of September,2000 .,

CORAM 5=
" Hon'ble r. Justice R.R.K. Trivedi,Vice-=Chairman
Hon'ble Mr. S. Biswas, Member=— A.
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1. Union of India, through the Superintendent of Post,
Banda Region, Department of Post and Telegraph
Banda, Distte. Bandae.
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2. Sub-Post Méster, Post Offices, Mahoba

Distt. Mahoba,
3. Post Master, Hamirpug, Distt. Hamirpur.

ceocecceces e RespOnClcntS.

counsel for the respondents :-

sri 8.C. Mishra

(By Hon'ble Mr, Justice R.R.K. Trivedi, V.C.)
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that he was engaged as
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been serving en the post since 1994 without any break.

However by an oral order he was stoped'from attending
the duties w.e.f 08.09,2000. It has been&sub.mitted
that no order in writting has been servedﬁ;;Ahim.
However, before coming to this Tribunal applicant has
not approacheddéﬁ*any higher authorities against the
aforesaid alleged illegal termination ffom thg service
by an oral order. In our 5;£ﬂ§on before(igg;ggguzhe

doors of this Tribunal, applicant should have approached

to higher authorities.

~(
In the facts and circumstances narrated abowe ovd ™

without exprefing any openion on merits,this application

is dispossed of finally with a liberty to the applicant
to make an application / representation before :
Senior Superintendent of Post Offices, Banda Region,

Banda .raising his grievance stated in the applicatione.
s : 3 s . s e
&§~such a representatloanlle&, it shall be considered

and decided by a reasoned order within a month from

the date a copy of order is filed before him.

There will be no order as to cosdts,

Member= A Vice=Chairman \
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